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[Shri Krishna Chandra Halder]

STEEL MINISTERS DIRECTIVES
NOT IMPLEMENTED.”

1 have received this telegram from
Dilip Mazumdar, President UCWC.
HSEW, Durgapur. Unless the Gov-
ernment takes immediate action to re-
employ all those victimised contractor
workers, more starvation deaths will
take place. I wish to request the
Minister for Steel to make a statement
thereon, to take back all the retren-
ched contractor workers immediately.

1345 hrs.
RE. DELHI DRAMATIC PERFOR-
MANCES BILL
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MR. DEPUTY-SPEAKER: What do
you want to be done?
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SHRI S. M. BANERJEE (Kanpur):

May I invite your kind attention to
your observation? You had directed

the hon. Minister of Education to
make a statement. The difficulty is
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that, in this particular case, T am
told—I may be wrong; I wish I am
wrong—that some artistes are influ.
encing the Education Minister to see
that the Bil] is not brought....

MR. DEPUTY-SPEAKER: That is
extraneous to this point.

SHRI MADHU LIMAYE: They are
not worthy artistes, One of them is
a Member of Parliament. My Bill
will liberate all artistes,

SHRI S. M. BANERJEE: It is be-
cause of this that I request you to
ask the Education Minister to make
a statement.

MR. DEPUTY-SPEAKER: Now,
may I crave the indulgence of the
Minster of Parliamentary Affairs?
This matter 1s a httle serious.

I think it was last Friday, when
somcthing happened in the House re-
lating to the Minister of Education,
that I had directed the Minister for
Education to come belore the House
with an explanation as to how this
has happened for the second time.
And, on Monday, Mr. Madhu Limaye
raiscd the question again

Even today this cxplanation has not
come. May I request you to convey
to the Minister for Education that he
should not attract rule 227 to himself
—I1 repeat, rule 227,

Now, shall we go on....

SHRI MADHU LIMAYE: I would
like to read iut the rule, Sir,

MR DEPUTY-SPEAKER: Why
shoulg I?

SHRI MADHU LIMAYE: Or, shall
I read it out?

MR. DEPUTY-SPEAKER: No. !
have already mentioned it.
wft wy fomd : gaFY gwaar wfge
dfam miThaT § ) ag waar fRads
¥ ¥ Ay g ) A A et
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PROF., MADHU DANDAVATE
(Rajapur): Permit me. Sir, to read
out one observation which you made:

“f think it is right and proper
that he should come forward with
a statement in the House because
it has happened for the second time
and explain why this has happened
for the second time. This House
should not be taken for granted.
At least, as long as I am in the
Chair, I will not permit to my
knowledge this House being taken
for granted in this way.”

Then, Mr. Banerjee has rightly com-
nented:

“When you are not in the Chair,
we shall occupy the Chair and main-
tain the decorum.”

MR. DEPUTY-SPEAKER: We have
mly one day. tomorrow He has to
ndke 1t tomorrow.

SHRI S. M. BANERJEE: You :r:
iware, Sir, that tomorrow the i
Sabha 1s scheduled to adjourn sine
Zic 1 would request through you the
Ministe: of Parliamentary Affairs to
:onvey to the Minister of Railways
:hat he should make a statement to-
morrow telling us how many em-
ployees are still to be reinstated, how
many cases have been ‘withdrawn,
how many cases are still pending and
5o on. This is necessary so that those
people who are in the streets know
whether the assurance given by the
Railway Minister is going to be ful-
filled or not. 1 would request you
Sir, to direct the Railway Minister to
make a statement.

MR, DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs will
convey. He has heard you.

SHRI S. M. BANERJEE: Please
convey to the Railway Minister that
he should make a statement to-
morrow, ’

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. BAGHU RAM-

Industry Enq. Com. Report

AIAH): 1 have heard you with all
earnestness. You have asked me to
convey to the Railway Minister. 1
will do it.

SHRI S. M. BANERJEE: You use
your power to persuasion as you do
with us and see that the Railway
Minister makes a statement tomorrow.

13 50 hrs.
MOTION RE:

SUGAR INDUSTRY ENQUIRY
COMMISSION REPORT.

MR. DEPUTY-SPEAKER: Now, we
take up the motion of Shri Madhu
Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): I move:

“That the this House do consider
the Report (1974) of the Sugar In-
dustry Enquiry Commission—Vol-
umes I and II, laid on the Table of
the House on the 26th August, 1974."

Before I offer my observations on
the contents of these reports. I would
like the House to recall the back-
ground and the manner in which the
Sugar Industry Enquiry Commission’s
reports were laid on the Table of the
House.

The Bhargava Commission has sub-
mitted its report concerning the na-
tionalisation of the sugar industry on
15th May, 1973. According to Section
4(3) of the Commissions of Inquiry
Act, 1952, it is obligatory on the Gov-
ernment that whenever reports by
Commisscions of Inquiry are submit-
ted to the Government, within six
months of the submission of the re-
ports to the Government. they should
be laid on the Table of the House
along with the memorandum of ac-
tion taken on those reports. For fif-
teen long months this House waited
for the Government and the Minister
for Agriculture to lay these reports
on the Table of the House, but, un-
fortunately, for long 15 months these
reports were not at all placed or the



